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22.11.2002 Heard Mr.S,butta, learned counef‘

me

for the applicant and also Mr.A;Deb Rey
learned SreC.G.S.C.for the respondents,
The respondents are yet to file

reply. List the case again after four \L

weeks enabling the reSpondents to file
its reply.

" Put xhkm up the case on 3.1.2003
for'admission. Endeavour shall be made

to dispose of the application at the ad~|
mission stage,

-

Vice=Chairman
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. 31.1.2003 Heard Mr. B.C. Das, iearned counsel.
.tor the applicant and also Mr. A.Deb Roy,

learned 8r. C.G.5.C, for the’reapoﬁdentSv

No reply $O far filed by the respond~

ents. The appllcatlon is admitted. Call
tor the records.

The resjpondents are directed £fo file

written statement within four weeks from
today.

List on 28.2.2003 for orders,

—

'Vice-Chair.man'
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ériaQPlﬁk,C?anfa,S?a}”,&,l? others. =, .APPLICANT(S).

il By advccate Sri B.C.Das.
i APPLICANT(S).
|

- VERSUS

1.-9“39? of India & Crs. = =  RESPONDENT(S).

I 5 Nat 3 ' C v
||Sri A.Deb Roy, Sr.C.G.S.C. = | ADVOCATE FOR THZ
RESPONDENT (S)

|

l N _
HQN'BLE MR JUSTICE DW.NL.CHOWDHURY, VICE CHAIRMAN.

HON' BLE

h%ﬁher Reporters of local papers may be allowed to see
hq!judgment ?

il
O;Fe referred to the Reporter or not ?

h@%her their Lordships wish to see the fair copy of the
udgment ?

J

'hhéfher the judgment is to be circulated to the other
Beﬂhhes ? '

i

yment delivered by Ho'ble Vice-Chairman

Em el

i . : DATE OF DECISION coescocssacocons

‘o o ° ° ° ° ° ° e o 3 o ° L ° o ° ° ° * v o0 o ADV“:ATE FOR THE



Vi
f\\,//\“//\’ By Advocate Sri A.Deb Roy, Sr.C.G.S.C.

«

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Aoplication) No. 334 of 2002.

Date of Order : This the 9th Day ©f May, 2003.
The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman .

1. sri Golak Chandra Swain,

2. Sri prasant Kumar Pattanaik,
3. Sri Jayanta Kumar Das,

4. 8ri Saroj Kumar Swain,

5. 8ri G.D.Chinara,

6. Sri Balaram Samal,

7. Sri Devendra Kumar Nanda,
8. 8ri Geevarghese Daniel,

9. Sri Bindd Bihari patra,

10. Sri Bijendra prasad Singh,
1l. Srhi K.K. Sadanandan,

12. Sri Chitta Ranjan Das,

13. Sri gayanta Saikia,

14+ Sri prafull Bhuivan,

15+ 8ri Mintu Baruah,

16. Sri abhijeet prhukan,

17. Sri Indreswar Saharia,
18. Sri Mahadev kalita,

19. 8ri Nirmalendu Das : + « o Applicants.

All the applicants are working under
Aviation Research Centre, Doomdocma,
Dist. Tinsukia, Assam.
By Advocate Sri B.C.Das.
- Versuys -

l. Union of India,
represented by the Cabinet Secretary,
Department of Cabinet Affairs,
Bikaner Hcuse, Shahjahan Road,
New Delhi.

2. Director Géneral of Security,
Block - V (Bast) R.K.puram,
New Delhi-66.

3. Director.vAviat;on Research Centre,
New Delhi,

4. Deputy Directoer,
Aviation Research Centre,
Doomdcoma (Assam).

5. Assistant Director (Admn )

ARC, Dcomdooma . + +» « Respondents

contd .« .2



CHOWDHURY J.(V.C)

The applicants are ninteen in numbers who are wcrking‘
a8 non executive perscnnel in the Aviation Research Centre,
Doomdooma under respondent No.4. Some of them had joined the
service in the centre cn transfer from other places and some
of them are direct recruit. The applicants have common cause
cf action and prayed for ccmmon relief and therefore leave
was granted to pursue the case by the applicants by a single
application in conformity with the Central Aministrative
Tribunal (procedure) Rules 1987.

2. The issue is that of entitlement of Ration Allcwance
by tnese applicants a%?o on the basis of the Notification
declaring Doomdooma as a B category station. In fact these
applicants are alsc sanctioned with ration allowance from
1.4.2001. The respondents as a matter of fact are paying
raticn allowance to thése applicants alsc with effect from
1.4.2001. However, they are not been paid the raticn allowance
from the date of their joining at ARC, Docmdooma till 31.3.2501
Since like order were already passed allowing ratiocn allcwance
there_.cannct be any justification for not giving these
applicants also the ration allowance at the rate applicable

to them with effect from the date of their Jcining till
31.3.2001. The respondents are accordingly directed tc take
necessary steps for paying the ration allowance tc these
applicantsf The respondents are athereforév directed to clear
the arrear ration allowance with effect from the date cf
joining of the applicants till 31.3.2001 within three mcnths
from the date of receipt copy ©f this order.

The application is allowed. There shall, however,

L~

( D.N.CHOWDHURY )
"VICE CHaTRMAN

be nc order as to costs.
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, Shri Golak Chandra Swain & Others
¢ . G

tUnion of India and Others

IN_DE_X
Sl PartifularS. oo __ADDExure__Page_No.
’ :{: | Memorandum of Appeal - ‘\'fil\
2. | letter dated 6~12~87 -1 A% -2M
' | 3. ' Order dated 14-6-56 - 11 A5~ 2
} passed in 0.A.No.245/795 .
4. Order dated 16-3-98 passed- III 30~ 3!
in S.L.P.(Civil)No.1786/97 :
5. Urder dated 16-6-98 ~ IV 29
o omwamesrre - v gaiam
o 7. Order dtd.29-9-20066 - VI 3@-3'1‘
' passed in 0.A.No.l120/200
8. Memorandum d£.3ﬁ~1~5@@1 = VIINernen Zﬁf-qo o
9. Order dt.36-1-2000 - VIII Y |
16,  Letter dt. 23~8«x?i2{ - IX U
i1. Vakalatnama B . .
B . Filed by
| Egm“d&¥mr?@w
Advocate

1310, Rev2-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL jBUWAHATI BENCH
| GLIWAHATI
An applicatimn'U/gul? af the Administrative Tribunal
-W;\&Ctg 1?85)
1}y Shri Golak Chandra Swain,
S/o.late muralidha; Swaing Desig-
.nation : Radio Mistry Aviation

Research Centre, P.O.~ Doom Doomay

Disty - Tinsukia (Assam)

K

2y Shri Prasant Kumar Pattanaik,

&/w. Latekailash Chandra Patta-

* naiég Designation ¢ L. D. C.Avia~-

- . , tion Research Centre, P.0.Doom

Dooma, Dist. Tinsukia (Assam)

) Shri Javanta Kumar Dass §&/0.
Laxmidhar Das,y Designation :
Labnﬁttendant Aviation Reszearch
Centre, P.0.~ Doom Dooma., Dist.

Tinsukia {Assam).

4) Shri Saroj Kumar Buwain,
S/a.lkate RBichitrananda Swaing
ﬁisignatiqm H Lab. Attendant
Aviatioﬁ Research Lentre 5 P.0.~

Doom Dooma . Dist.Tinsukia (Ass

ot ﬁ SOty
Thoauad
f}g““éx;*n (QQﬁ&
' "RAne wXe
L( L0 - Red2.
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3). 8hri G. D. Chinara,

8/0. Late Sadhu Chinara , Designa-~
tionlﬂ L. D. C. Aviation Research

Centre P.0. - Doom Dooma, Dist.

Tinsukiaz (Assam),

6) Shri ﬁalaram Samal,
S5/0.Late Krushna Chandra Samal
Diesignation : Fire Supervisor ’
Aviation Research Centre, P.D.f
Doom Dooma,  Dist. Tinsukia

(Asisam) .

7)  Shri Devendra Kumar.manda
S/0. 8hri Jaladhar Nanda,
Designation 51Radim Technicaian,
Aviation Research Centre,

Po 0. - Doom Dpoma,

Dist. Tinsukia {Assam).

8) SBhri Geevarghese Daniel
S/a. Shri VY. Dani?l,
Designation : Semior Observer
Aviation Research Centre

P.l. — Doom Dooma,

Dist. Tinsukia (Assam).



?) Shri Binod Bihari Patra

S/0. Laéé’Panchanana Patro

Fire Supervisor, Aviation Research
Centre , P.0O.~ Doom Dooma, Dist.
Tinsukia (Assam).

1@)  Shri Bijendra Prasad Singh

8/0.8hri Damodar Prasad Singh,

Fire Bupervisor, Aviation Research
Centre, PO Doom Dooma,

Dist.Tinéukia (Assam) .

11y Shri K.K. Sadanandan

Communication Asstt., 6/0. Late

Kundu Piliai54¥2$l,"Ebsvm3>swma

12) Shri Chitta Ranjan Das,.

JTOD -1, S/Q.Late K.lL.Das.
AAQ{C_, TorvraDenwo,

1%)Y Jayanta Saikia

Fire Operator: 8/0.B.K.Saikia

ARC, Fire Services Doom Dooma 4

i4) Préfull Bhuiyansy

Fire Operators S/0.T7. C. Bhuiyan

ARC, Fire Serwvice, Doom Dooma.
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15) Mintuw Baruah

Fire Operator, 5/0.B.D.Baruah

_ARC; Fire Service Doom Dooma

146y Abhijeet Phukan,

Fire Operators, S/0.D.C.Phukan;

ARC, F/% Doom Dooma

172 Indreswar Saharia -
Fire GOperatiors 8/0.5hri Ripin

Saharia, ARC, F/S5. Doom Dooma
i8) Mahadev Kalita
Fire Uperator, §/0.8ir Kanak

Kalita Fire Service Doom Dooma

19) Nirmalendu Das, Age =00 P.A.y

ARC, Doom Dooma S/0. Shri Niranjan

Das (All the applicant are non-

executive personnel serving in

~various . gapacitiesy, as indicated

above, in Aviation Research centre
(A*R:C>)> Doomdooma in the dis-

trict of Tinsukiaz, Assam ).

cenesApplicants

1
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1. Union of India

(Represented by the  cabinet
Secretary,  Department of Cabinet
Affairs, Bikaner House, Shahjahan
Road, New Delhi} -

2. ﬁgrector'seneral af Security,
Blocé - v‘ (East)R.K.Puram; New
. Delhi — 110i0i6s.

3. Director, Aviation Research
Centre, Elock - V (East) R.K.
Purams, New Defhi.

4. Deputy Director

Aviation Research Centre

Doom dooma (Assam)

5. Assistant Director (Admn)

ARC, Doom Dooma.

-« Respondents

1. Eantigulﬁnﬁ_ﬁi"thQ“QEdEE-BQBiaﬁi_mhiﬁh*thﬂmﬁﬂmlLCB:

ftioo_is_made_:

(i) Illegal and arbitrary action of the authopri-.

]

ties  in not allowing‘the applicants to draw arrear

ration allowance with effect from their respective



o

i .

date of joining at Aviation Research Centre ( A.R.C.
;n short), Doomdooma only.

(ii) Qrder No.Estt/DDM/CAT/99-111-10@13 . dated
I23~8—2ﬁ@2 issued by the Resppndent No.3swhereby the
fclaim' of . the applicants for rafiun 'allowance vfro¢m
jthéir déte of Joining at ARC has been turned down and

‘Ration Aliowance to non-executive Staff are adminssi-~
1}

,ble w.e.f.lst April , 2601.

i
!

2. Jucisdictien_pf_the Tribunal:i

"The applicants declare that the subject
" matter of the order agianst which the& want redressal

is within the jurisdiction of the Tribunal.
3. Limitation. :

The applicants further declare that the
application is within #ghe limitation prescribed under

Sec .21 of the Administrative Tribunal Act, 1985.

4. Facts of the case !

v

‘ (i) Thét the applicants are working as non-

] i

executive personnel in the Aviation Research Cent:

C\ C. Suc;!'(\ '
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Doomdooma under the Administrative Control of the

Regpondent No.4. Some of the applicénts had joined the

Service in the Aviation Research Centre, Doomdooma

“{in short A.R.C.)on transfer from other places and

| ‘ ,
some of them are directly recruited and po;ted. All

‘the applicants have Common Cause of action and common
]
'relief and as such they have common interest in the

matter. This application is,'fhérefmre, filed by them

Jointly as provided in Rule 4(5) (a) of the CAT

ﬂ(Péocedure) Rules, 1987 ..

Aii) That the Aviation Research Centre is one of

l . . .

the wings of the Directorate Beneral of Security. The

Directorate General of Security was set up by the
!

Covernment of India, in i962 under the administrative

Control of the Cabinet Secretariat for some specific

purposes. This Department is a2 multi-role and multi—
disciplinary Organisation comprising four agencies,

namelyhy Special Service Bureau (8SFE in short),Avia-

tion Research Centre (ARC in short), Special Frontier

Force (8.F.F.in short) and Chief Inspectorate of

Armanents (C.I.0.A. in short).

(iii) That, the  Government vide letter

Mol27¢i11/4/86~EA/ii(A) dated 6-12-87, 'cmnveyed the
sanction of the president to the grant of additional
|
;



C\ C. S\bt;"\

. authorities concerned to grant ration allowance but

: 8 =

concessions mentioned therein to the various catego-

A)

ries staff of ARC except those on deputation from

" Indian Air Force. According to the aforesaid'sanctimn;

ration allowance was one of such allowance admissible

T ———

— f
, upto the rank of field officer and below in category B

areas of ARC at the ratae admissible in ESF in peace
areas. The Competent authority of ARC classified

Doomdooma as category B Station with effect from 22-2-

4.
A copy of the letter dated &~12-87
is annexed herewith as Annexure-1'
(iv) . Inm ﬁursuance to President’s sanction for

granting samé concessions as mentioned aboves the
staffs of ‘the A.R.LC. were benefitted but the conces—
sions in ratioﬁ allowance was given only to the Execu-
tive Staff of the A.R.C. Doomdooma and not'to the non-

executive staff. The non—executive staff requested the

-

thies was declined by the authorities.

¥y

v} © That, being aggrieved by the illegal and

arbitrary action of the authority, some non~§xgcutive
staff of ARC filed an‘applicatiQN'beane the Hon'ble
fribunal which was numbered as 0.A.n0.245/93. ;The.
contentions of the applicants herein weneithat ,raéion

1

i
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i HE -
allowance was denied to them because of wﬁong inter-
pretation of the order dated 6~12-1987 by which

payment. of additional concessions were granted. The

respondents contended that the concession of ration

allowance had been ewtendedvta the employees of juni¢r

exectitive only upto the rank of Field Officer on the

analogy of the Junior Executive Staff of R.7 AW and

'the applicants who did not fall in this category could

not get the benefit of ration allowance. Further they
‘ \ _ . _

contended that since there was no equation of posts in
.régpect of ration allow;nce, this allowance talu%dznot

1

Tribunal on perusal of records and hearing_fhe parties

‘allowed the applications on 14-6-%96 and held that by

letter dated &-12-87. Additfonal . Concessions were
granted to the variuius categories of the Staff of
ARC. - and the ration allowance was addmissible to  the
Staff of ARC by placing a limit upto the rank of F 0

and belaw. The equation of posts in respoect - of

ration allowance was not a8 pre~condirtion for granting

of +the same like the house rent ailawance and hence
the applicants were entitléd to get the benefit of
ration allowance w.e.f. tﬁe due date 22-2-94.

Copy of the order dated 14-6-96 is

annexed herewith as Annexure~II.

be granted to the applicants. However, +the Hon'ble:



%i;Swﬁ“

i

HE B -

(vi) Tha%, against the aforesaid order dated 14-6-

265 the Respondent authoritiess; filed a Special Leave:

Petition in the Hon'ble Supreme Court and the same was
numbered as §.L.P. (Civil) No.1706/97. The Hon'ble
Supreme Court, by crder'dated 16*3*98-.disﬁigsed the
S.L.P.(Civil) No.17846/97 and.directed that the order
hé pounctually bbserved and carried intop execution by
ail-cuncerned.

Copoy of the order dated 1i6-3-98

is annexed herewith as Annexure-~

Ill.

(viid) That 4 in pursuance to the said order dated

14—-6-96 passed in 0.A.No.243/95 by the central Admin-
istrative .Thibunai,, Buwahati:- Benchsy the Cabines
Sedretariafev vide their letter no.ﬁ??@il/4/86*EAw11?
1483 >dated 16-6-98 conveyed the sanction for the
grant of ‘ration allowance to the applicants in  the
aforesaid casehas well as others (total 167 personnel)
at the rate apecified in the letter dated 13“12487vso
long fés they cqnfinue to 5& posted im the specified
aréﬁ uﬁder-nmnvﬁromoted above the specified rank.

~

. Copy of the said order dated 1é-6-

I

P8 is annexed herewith'and marked
"~ Tas Annexure-—IV.
'(Qh%i) That, after the disposal of 0.A.No.245/95% and

granting of ration allowance to the applicants there-

W&



L
in, the;other two non-executive staff of ARC, FRY,
Numaligarh, Golaghat being deprived of ration allow-
ance, filed an application before this Hon‘ble Tribumn-
al and the same was regzstered as [.A. No 89/96. They
contented that their case was squarely covered by the
decision of 2435/95 of this Tribunal .° The Hon ‘ble
Tribunal, by order dated 17-7-98 disposed_.uf the
applicafion by direc#ing the respondent to pay the

ration allowance w.e.f. 22-2-94 along with arrears

within a period of I months from the date of 'recéipt

of this order. Again in the year, 2062 some of the
non—executive 8Staff of ARC, Doomdooma, who are &4 in,
number moved-before the Hon'ble Tribunal by filing an
abplication being 0.A.No.120/2000 on the same around
and the Hon'ble Tribunal held that since this casé was
squarely covered’, by the earlier decisions of the
Tribunal, the respcndent authorities are directed to
pay the ration allowance to the applicants at the rate
applicable w.e. f 28-2-94 or from the date of the
jeirmning at Deemdooma and the arrear amount shall be
paid within 3 months. ‘
Copies of the orders dated 417_7“
98 in D.A. N0.B9/96 and 29-9-20di6
in 0.A. No.120/2000 is énnexed.
herewith as Annexure ~V and'_yl

regpective ' -
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(ix) That, as stated herein aboves the Govt.

extehded the benefit of ration éllowance to 147 per*'

sonnels of ARC,Doomdooma by letter dated 16-6-98. But

“

.as the applicants joined Doomdooma after that date,

phey are not covereld by the aforesaid letter and as

such deprived of the benefit of ration allowance.The

?ehefit of ration allowance was extended.those,person—

.

nels as well as the applicants who subsequently ap-~

-

proached. the Hon‘ble Tribunal in 0.A.No.89/96 and

0.A.No. 120/276@. Being aggrieved , some of the appli-
. _ 3

1

Fants.filed representations before the Deputy Direc-
%ar, ARC (Respondent No.4) for grant of Rational allow-

ance from their respective dates of jbining at Doom-
| v
dooma as they are similar situated persons like the

Lppzicants in  0.A.N0.245/95, 0.A.No.89/96 and

| . 7 .
C.A.No. 12672000, .The respondent no.4 by his memorandum

'd

dated 30-1-2001 infdlrmed that as per the existing

Govt.orders non-executive Staff are not eligible for\;

pavment of ration Allowance. However, the benefit of
the judgment of C.A.T. iA allowed only to the peti-
%ianers and the same is not aﬁtomatically extended to

the non-petitioners.

’

annexed herewith as . Annexure-VII

) ' - ~Memorandum dated 3IC-1-20i0i1 is

series. . ////
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AX) That , subsequently, the cabinet Sectariat,

'‘by his letter dated IPi~1-2001, conveyed the sanction

of the president to the exténsiqn of the ration

L

'‘money allowance at the specified rates tae the non-
\

?xecutive personnel, Aviation Research Centre (Direct-
rate Beneral of Security) posted at ‘Band ‘C° sta-~

jons. It was also informed that the said sanctioh of

LY

iy based on the review undetaken foir the purpose. .

E _ E A copy of the order dated 30-1-
.
] 261, is annexed herewith as Annex-—

| : ure ~-VIII.,
| _

(xi) ' That, as per the sanction of the president

ingranting ration allowance, the applicants are draw-

i,

ing ration allowance from the month of April, 2081,

T ——————

Being aggrieved, they filed representation before the

Respondent no.4 for granting of their arrear . ration

———
allowance. Thereafters; in respoonse to the gpplicants”’

4

representations the Respbndent No.S5 by his letter
No.ESTT/DDM/CAT/99-111-10@G13 dated 23rd August , 2002,

infoirmed that as per the Cabinet Secretariét drder,

i .
b}e w.e.f. 1-4-20i0i1 and which was paid accordingly.
S - ' : ’

A copy of the said letter dt.

~

2T-G-2002 is annexed herewil an

-
%
i © Aewerone - o
|

ration allowance will be admissible only prosﬁééti§e~"

) Rgtaion Allm@ances to NMon-Executive Staff are admigsi-
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{xii} That 4 the applicants state in the above
stated circumstances, they have no other alternative
remedyﬁ but to approach this Hon’'ble Tribunal Seeking

redress of their grievances through this application.

C{xiid) That tﬁe applicants begs to states that they
are similarly sitgated like - the applicants  in
| 0.A.N0.245/95 and 0.A.No.120/2008 and as such they are
also entitled fo receive ration allowancé from the

date of their joining in ARC, Doomdooma. Further they

beg to state that their case for grant’ of ration
allowance is squarely covered by the order of this
Hon'ble Tribunal dated 14-46-94 passed in

iOuA.N05345/95'and dated Z9-9-2008 in O.,A.No.120/2000,

(xiv) That the applicants begs to state that fol-
lowing the dismissal of the S.L.P. (Civil) NO.176G6/97
dated 16-3-98 by the Hon’ ble Supreme Court, the order
dated 14-6-96 passed by thlS Hon ‘ble Trlbunal_ in
A.No.245/95 attained finality and binding on all

A

i
oncerned Hence the present applicants are automati-

l
l
cally 1n position to recelve Ration allowance from the

bate of their joining in ARC at Doomdoo
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{(1v) " That the applicants have become highly ag-
g%ievéd a;’they are illegally and arbitrarily deprived
of their arre;r payment of Ration allowance and as.

such they are aphroaching this Hon 'ble Tribunal on the

following amongst other grounds.

- ﬁfaumdﬁmimn-ﬂgligi*wixhwlggalﬁnnouisinms

(1) | For that,s the action of the Respondent au-
thority in depriving the benefit of ration allowance
to the applicanté from theiﬁ respéctive date of joinf
: ing in ARC, Doomdooma is illegal, arbitrary and

diﬁcwiminétary and 2s such this is a fif c%se where
“this Hon'ble Tribunal may invoke “its  Jurisdiction

vested in it for  granting relief.

{11 For that, thé very assertion of the Han‘biev
Tribunal in UaﬁgNoa245/95 is to gﬁant ration aliawance
to the-ﬁaﬁ”ewecutive staff of A.R.C., Doomdooma and
the present applicanrts ;re automatically entitled to
get the benefit of thelsaﬁe'and as such the actioﬁ of
the authorities -in nolt allowing the benefit from

their respective date of joining is bad in law.

(I11) . For that, following the dismissal of

. 8.L.P.(Civil) No.i706/97 dated 16-3-98, the O\Aen -8

' . A ,‘\
G.C.5%
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dated 14-6-9& passed in 0.A. No.245/95 attined final-
ity and uniformly applicable to all concerned and . as

such  the  action of authorities ought to be 1inm  the

light of the aforesaid aspects.

(IV) For that the authorities. are legally required.
to exténd the benefit of Ration allowance suo motu to
the applicants w.e.f.their respective dates of their

jciining' at ARC s Doomdooma in terms of +the order

dated 124*6*@& passed in 0.A.n0.245 /95although they.

werse -nmt parties in that case and as such the action
of the'respoﬁdent authorities in not granting of the
same is arbitrary.
i _ . _ .

(V3 For that, since the present applicants are
similarly gitﬁated like "the then applicants in
ﬁuﬁrmﬂuﬁ45795, it would have been fair and jQQt for
the respondent adthoritiea to grant the benefit of
Ration Allowancae suo moto to the applicaﬁts who have

jbined subsequent to the filing of the Q.A.No.245/93

- and  as  such the action of authoirities in depriving

Of the same is bad in law.

(VI For that, similarly situated non-executive

C o staff of the ARC had been granted Ration allowance

Jgrom their respective date of joining 5 the applicants




s 17 =
are also entitled to get the benefit of the same "and
since the respondent.autgorities are denying the
same,it would amount to vioilationm of the provisions
of Art. 14 and 16 of the constitution of India and as

such the action of the authorities is bad in law.

(VI1) For taht, in view of the fact that present

case is squarely covéred by the order passed in
D.A.No.245 of - 1995, o.Aa. No.89/96 AND
D.A.No126/2081 by this Hon'ble Tribunal and as sucﬁ
the applicants are entitled to get the Ration Allow-
ance w.e.f. their respective dates of jm;niﬁg at ARC,

Doomdooma.

(VILI) For that, the respondent autharities acted

~arbitrarily in harassing the applicants to approach

this Hon’'gble Tribunal causing multiplicity of.litiga~
tions and as such the action of the respondent author-

ities in denying the ration allowance from their

. respective date of joining is to be truck down.

-

(IX)’ For that, in  anyh view of the matter ,

respondent authorities ought to extend the benefit of

ration allowance to the applicants from their date of

joining.
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6. Details pf _the Bemedies Exhaused. &

The matter has been taken up with the authar¥-
ities pointing out that the applicants are also enti-
tled to the Ration éllowance with effect from their
rgspective date of joining as has been Agranted to
other non-executive staff of the unit who were appli=-
cant; in DL.ALND.245/95 and 0.A. No.l20/2000 but their-

praver was turned down by the respondent authorities .

7. Matisrs not previously filed or_pendiog...with._. . _any

ather _court =

. The applicants further decalre .that ' they
have not_ previouslyvh filed any appiicétion, wpit
petition or suit regarding the matter in respect of
which this application has been madg before any <court

or  any pther Bench of this Tribunal nor any such-

aplication, writ petition or suit pending .
8. RBRelief sought i_

In the premiseé, it is therefore, praved that

your lordships would be pleased to admit this applica-

tion, call for the entire records of the cases ask the

respondents to show cause as to why the applicant
4 s
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should not be granted the benefit of arrear Ration

Allowance with effect froim their respective date of

—

.jminéng ARC, Doomdaoma - ';’ =T as has been grant-
ced  to mthers.mho aré gimilariy situated in ARC,Doom-
:damma as ﬁer order dated 14-6-96 paéséd in
C0.AWNO. 245/95  and  order dated 29-9-20ig0 passed in
.B_;A“N.lzﬁfﬁﬁﬁi and.aftér'perusing the causes shown,if .

Eany ahd hearing the parties, direct that, in view of

the attending fadts and circumstances of the case, the

applicants be granted .arrear ratioinallowance as

joining at ARC, Doomdooma on transfer as has been

granted to the applicants of 0.9;0.245/95

D.AND. 120/2866  who are similarly situated with the

vour lordships may deem fit and proper.

And for this act of kindness, the applicants,

as in duty bound, shall ever pray.,

P Ioferim_order.if.anv._praved_far._:

No.

registered post, it may be stated whether the appli-

cants deéire to have oral hearing at the admission

s

‘admissible with effect from their respective date of

~applicants and/or pass any other order or orders as

- 146, In the event of application being sent bQ‘
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stage and if so, he shall attach a self addressed post

card or inland letter, at which ;ntimationregardidg'i

the date of hearing could be sent to him. '

Not applicable.

11. Papticulars_of Bank Draff_/postal_order io respect

of the_Gpplication.fee i | ;

|
| 1){Jum.mo.qq6?6358
.! 2) Date s 1. \0. A2

: - 3) Issued by @ Buwahati Post Office

4) Payahle ati: Guwahati.

. List_of _Eoclosure’:

As stated in the .Index
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YVERIE I C AT I ON
Iy Bhri Golgk Chandra Swain, Son of Late

serving a Radio Mistry in Aviation Research Centre,

Doamdooma, do hereby verify that I am one of the.

v

applicants in the accbmpanying application and the

‘Muralidhar Swainsaged about 53 vears, at present

contents of paragraphs Nos.1 to 4 and & to 12 are true

to my . personalvknowledge and those in paragraphs 5'

is on legal advice and that I have not suppressed

any materials facts, I being one of the appiicants and

"has been authorised by other applicants to sign this

verification on their behalf also.

Date = L.lo.06L o
q\ru&me\a  Gedak Cnamd e  Sovarrir ;

t

Signature of the applican

E1Y



“the sanction of the President to the grant of additional

~ Attested by

&

ANNEXURE = I -
. No.A,27011/4/86-EA-II (A)
| ) ~ Govt. of India,
) Cabinet Secretariat
Bikaner House (Annexe) .
Shahjahan Road, | .
New Delhi, Dtd. the 6th Dec, 1987.

B, o

Shei R, Swaminathan, | . : , N

Director  (ARC) -

Directorate General of Security,

Cabinet Secretariat

New Delhi. | )

| Sub : Grant of Concessions to the staff
of ARC |

Sir.,

! ' In continuation to this Cabinet Secretariat's
letter No. 4.49011/8/86-DI-I (b) dated 10th May,1986
on the subject mentioned above I am directed to convey

congessions mentioned in the Annexure to this letter to
the - various categories of the staff of ARC except those
on deputation trom Indian Air force.

2.  This will take effect from 1st August, 1987,

|
{

3. this issues with the concurrence of the Ministry‘
of ¥inance vide their U.O. No.S5-1428/sC-87 dtd. 10.8.87
read with UO No.1151/Director (F/S)/81 dated 2nd

Dec. 1987. ' '

i
1

Yours faithfully, ' -
(R.K. Gangary
Dy. Secretary.

S4/-

Advocate
. Contdeeese
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|

Bnclo Annexure-

‘{x

Topy to :=-

Shri J. Subramanian Director of O(F)
Cabinet Sectt.

——— -
L ]

Snri G, B, Mathur, -
Dy. Director Accounts, Cabinet Secretariat,
New Delhi. '

SN- -
[ J

3. Sari K. K. Math
‘Dy. Director of Accounts (SW) office
of the DACS, New Delhi with reference
fo.xhx'his notés recorded on the file.

4, File No.A,49011/8/96=D0=-TI.

| S4/-

i ' : Dy, Secretary.
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Annexure to the Cabinet Secretariat letter

S1.No. Nature of the Extent of the “oncession granted Remarks
concession. |
1 2 3 4
1. Ration Allowance Ration Allowance upto rank of FO and
‘ below at the following rates '
Location Rates
1. Category B Ag admissible trom time to time
in the BSF in peace areas. '
2. Category C As admissible from time to time
in BSF in operational areas.
2. Security allowgnces Security allowance at the tollowing rates to the
to Ministerial following category of the staff working in Yop secret
Secretarial and ~ Branches subject ot a maximum of 15% ih caeh gr ae
Accounts cadre. Designation : - Amount
LQD.C. ‘ . ] mo 20/- pmo
' Steno Gr. III/UDC Bs. 30{/—- pm.
Steno Gr.II/f&sstt. fs. 50/~ pm.

Asstt. Director ' &.200]- pm.
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L -+ ARG, “poomdooma. - .08 PR e e e Applicanta.
: - . oy e ey ! ¢ .
By Advocate 8/Shri G.K.Bhattachar jya . L
Hith GONaDaso v I i o ! i — :
' ~ Versus - o ;q;;_ - O ‘ B
1. Union of India L
represented by Cabinet necretary,
Department Cabinet Affairs, !
New Delhi .
Directorate Ceneral of Security Block
V(East), R.K.Puram,
New Delhi-110066.
Director, Aviation Research Centre,
Block-V(East), R.K. Puram, : (
New Delhi. . .
Deputy Director, | P T e :
Aviation Research Centre, ' LT,
Doomdooina » ' .+ « « Respondents. -
X. Paputy RExoekex, : . A
- Nwkascko Enxunxah ﬁanknm, T
. - Pemmderma, i T S PR e L
By Advocate sury S Au Sr.,c.o.s,c. AT S
y . . . :..!: ’ % r‘x\‘ . ‘ .."t. o -
S iq. - O0OR DER TP Coe _\4. ."\\&"l ’ \ ooh i
IR i e ‘ ) R \f;f.":!” g
G:Lo SANGLYINE ,MEMBER (A} i, ., . . T

The{applicants’are employees of'the Aviation Research
Centre, Doomdooma (ARC.for'short). Applicant No.l is a
Sanitary Inspector a' post which 1is equivalent to . Deputy
Field officer ané is below Field officer. The applicant
No.z is a Radio Mistri. The post of Mistri falls under the
category of Senior Field Assistant. This is also below

Field Officer. The competent authority of ARC has classified
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this ground taken by the respondents is not tenable as

in’. the ca,e of Intelligence Bureau Lhe Ration Allowance

oo

.‘waa allowad to the non~ex ecuLive etaff als0 ' and when the

- l\

é’lowancn was stopped to be paid applicationa were submitted

before the Central Administrative Tribunal and thw payment of

Ration Allowance was restorcd. Tn this connection he has

referred to the orders in the O.A. of 163 of 199%L and

Ne. 199/91 of this Bench.

4. e have perused the records and heard the GLIIAERX
counsel of the parties in this Q.A. Lettér No .A-49011/8/ |
86-Do.1(B} dated 10.5.1986 shows that the Fresident 1s
pleased to sanction g(eight) concessions to the various
categories of Staff of ARC. On-¢ of the congessions is
House Rent Allewance and it has been stated that House

Rent Allowance admlssible to the Executive Cadre will be

admissible to the personnel of other cadres also of corres-

\3 ponding levels. Consequently equation of posts was ordered

the order No.A+11016/6/86-p0I dated 28.10.1986 exclusive-

' for the purpose of payment of House Rent Allowance.
1der this order the applicantswa%ﬁentitled to draw House:
:ent aliowance. Under letter NO+A.27011/4/86-EA~11(A)

ol
dated 6.12.1987 Additional Concessions were granted and

‘one of them was Ration Allowance to the various categories
of the staff of ARC. The claim of the respondents is that
isince there is no equation of posts in respect of Ration

Ajiowance this allowance cannot be granted to the applicante

who stwrm are non-cxecutive staff. We are not jmprcssed by

such stand of the respondents. UnLiXtin the case of grantin
A

House Rent Allowance for the purpose of granting Ration

 Allowance such equation of posts is not reguired by the

authorising letters. Thio position 1s clear from the
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K o (l)Category B ‘As admlaslbln from
. o - YT stations  © Ttime'to time in the
' o oo T Rr o et - Border: Security Force
: S "*i'ff”,‘;;~‘f3,[~l" in.peace areas.
' (BJhiouse Rent ‘- -,,Houae Rent Allow- ‘.f“"' ,,"sBparate ord-
o ﬁ Allowance 'ffrg , ance facilitiles admissible " ers will be
e ”"j'- to the Executive Cadre will ~ issued about
v s Poealb K -“‘~be "admissible to’ the perso- 9 corresponding
- o q“j ~w.'nnel -of other cadres also . levels.”
Peb U Vof corresponding levels. '
L L S
ATt The respondents cannot-bring in what is not there or what is

notfintended to be there by ‘the “letter No.A 27011/4/86-EA-II(A)

[YSCER E] N

xafz ‘dated 6.12.1987"° as indicated - above . This“letter nimply c early

. .
AY

r\
;a Wm‘“*"@tatea that the’ allowance*is admissible to the various cate- .

\

-y / 1<.
ff/‘“‘} gcriea of the" staff of ARC 'by placing a limit upto the rank
. . o~ - .' Lol
T . ’ i ¥

0 and below. 'm _O.A. +163/91"ana ' 0Q.A. 179(91 of, thia Bench "

the strength’ of the recommendations of- the seme~ one,man ﬂ-

' -

Committee referred to'in this' 0. A. Ration Allowance was paid

B .F\; .qv}w

to ‘the non- executive staff of the Intelll gence'Bureau bu*

'L the payment was‘stOpped in® 1991. Thia Trfbunal in the order
date% 17.12.1993 *(to which’ one"of us was party) after discu-

B séio%land'relyiné on the order dated 27.9.93 of the Central
" AMdministrative Tribunal, Chandigarh Bench, Circuit at Jammu

in O;A.§6.381/J%/92 had held that Ratlon Allow'ance was admi-

gsible” to thc\applicants in those two O.As. The facts in .

than two O.Aaxand of the present O.A. insofar as they relate

‘ [
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quali : ng .area rate for BSF. For house rent allowance ii:

is atipulated that House rent allowance would be applicable

to all other cadres of the IB under the same terms applicable

to the exccutive cadres of correaponding levels. In view of

the facts mentioned above we hold that Ration Allowance

is admissible to the applicants in this O.A. The respondents
are directed to pay‘ Ration Allowance to the applicante at
the rate applicable to them with effect from the dué date

22.2,1994. The arrear amount shall be paid within 31.10.1996.

The applicqtion"is allowed. No order as to costs.
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ANNEXURE - III
o IN THE SUPREME COURT OF INDIA
CRIMINAL/CIVIL  APPELLATE JURISDICT ION

| 7 aug2s6

PETITION FOR SPECIAL LEAVE TO APPEAL (CIVIL) No.1706 OF 97

(Petition under Article 136 of the constitution of India
;for special leave to appéal fronﬁ ‘the Judgement and .order
dated 14th June, 1996 of the Central Administrative

R | Tribunal, Gauhati Bench of Gauhati in original Application
'no.245 of 1995). o

WITH

INTERLOCUTORY APPLICATION NO.2.,

‘(Application for stay after notice). .
{Union of India & Ors. .+o Petitioners.
' ‘= Versug - |

Sri Bishnu Prasad Saikia and Ors. .... Respondents

!

;: . (FOR FULL CAUSE TITIE PLEASE SEE SCHEDULE (A!
ATTACHED HEREEWITH )
16th AMRCH, 1998

HON'BIE MR. JUSTICE S.C. AGARWAL
. HON'BIE MR. JUSTICE S. SAGHIR ARWAD
; ~ HON'B'E MR.JUSTICE M. SRINIVASAN

For the petitioners : Mr. V.V.Vaje, Sentor Advocate

, .
: , (M/s.Rgnji Thomes and P.Parmeswaran
. . A 3
| ' dvocates with him).
5(56 SN\ F '
/@}p X or tl;e respondent Nos. 1 to 87.
89-142, 144-170 :. Mr. P. K. Misra, Advocate

COnd‘.;.‘



¥or Respondent Nos. 88 and 143 : Mr.C.S.Srinivasa Reo,
Advocate .

_ THE PETITION FOR SPECIAL LEAVE TO APPEAL AND
THE APPLICATION FOR STAY above mentioned bveing called
on for bearing before this Court on the 16th day of
March, 1998 UPON hearing counsel for the appeéring
m'aapearirig parties herein THIS COURT DOTH OFDER
that petit n for special leave to Appeal above-
mentioned be and is hercby dismissed and consequently this
court's ‘order dated 21st January, 1997 made in Interlocuto
Aﬁplication No.2 aboﬁeémentioned granting ex-parte

stay be and is hereby vacated.

AND THIS COURT DOTH FURTHER ORDER that this
order be punctually observed and carried into execution

by all concerned.

WITNESS the Hon'ble Shri Madan Mohan punchhi,
Chief Justice of India at the 'Supreme Court, New Delhi.

‘dated this, the 16th day of “‘arch, 1998.

sa/-
(R.N. LAKHANPAL)
DEPUTY REGISTRAR.
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ANNEXURE ~IV
| GOVERNMENT OF INDIA
er . ' SECRETARTAT
(EA.II SECTION)

No.A- 7011/ / 66-EA,II-1483 New Delhi the
16 Jun 1998

O R D E R

Subject : .SrenY. of Raotaion Allowance to the
appli.cants of 0.A, No.245/95 in CAT “uwah ti

Implemenuation of Judgement thereof.

AN

2, Saction of the preseidentis accorded for the |
grant of ration allowance to Shri B.P. Saikia and others
(total 167 personnel) in accordance with CAT, Guwahati
Bench order dated 14-6-1996 issued on OA N .245/95 w.e.f.
22 .2,199%.

3. The ration allowance will be paid at the rate
specified by this Sectt.order No.A=27011/4/86-EA.II(A)
dated 18-12-1987 to Shri B.P. S,ikia and others (total
167 personnel) so long at they continue to be posted

in the specified area as indicated in this Sectt.
order No. 27011/4/86-EA.II(A) dated 18-12-1987 and
they are not promoted above the rank as specified in
said order.

4, “he expenditupe involved will be met from the
funds placed at the disposal of Yirector of Accounts,

8 Ceb.Sectt. New Delhi.

54 this issues with the concurrence of the inte-
grated Finance Unit vide their U.O. No.228/Dy. Secy.
F(8)/98 dated . ......

Sd/- Illegible

(UMESH KALRA)
DEPUTY SECRETARY (SR)

1. Director, ABC, New Delni

(Please insure that payment should be made before
1st Jun, :1998)

2. Y. Secy. Finance (s), Cab,Sectt. New Delhi

3. Director of Accounts, Cab. "Sectt. , New Delhti

4, Gyard *



ANNEXURE - V
: IN THE CENTRAL AMINISTRATNE TRIBUNAL GUWAH ATI BENCH
Original Application No.89 of 1996
Dated of decision : “his the 17th day of July, 1990
| The Hon'ble Mr. Justice D.N. Baruah, Vice -Chairman
. 1. Shri Rajen Rajkhowa,
Pharmacist, Aviation Research Centre,
F.R.U., Numaligarh, Golaghat.
- Byxxpalveeake s xxMrxxiexxK x
2. Siri Atul Chandra Baruah,
"L/A Aviagtion Research Centre,
FRuy,, Numaligarh,vGolaghat. vev... Applicants
By Advocate “r. G.K. Bhatiacharyya and
Mr. G, N. Das
; - Versus =
Te The Union of India , represented by the
Cabiqet Secretary,
Department of Cabinet Affairs
New Delhi. A
2. *he Director General of Security Block- V(East)
New Delhi.
3. *he Director, Aviation Reséarch Centre,
: Block - V (Bast).
New Delhi. “
4, ?hé Deputy Director,
Aviation Research Centre,
D
oomdooma. ++++ Respondents
Advocate Mr.A.K.bhoudhury, Addl. C.G.S.C.
| %y?”*SAzé\*P
N X s
AR ¥

Contdese.



ORDER

| BARUAH J. (V.C,)
f

The applicants have filed this present appli-
cation seeking certain 'directions by this Tribunal

to the respondents.

2. At the relevant t_ime the applicants were work ing
in the Aviation Hesearch Unit, Numaligarh. *his Aviation
Research C(entre is a department of the Government of
India' directly under the Cabinet Secretaryi.at, he

Grievance of both the gpplicants are same.

3. “he applicants state that 1ike them there are
‘other similarly situated émployees, as mentioned in

Annexure - I, who are aiso entitled to the bhenefits .

4, Py Annexure III letter dated 28-10-1986 the
Deputy Secretary (SR), Government of India, informed the
Director, "Av'iati.on Research Centre that House Rent
Allowance as admissible to the executive cadres will be
admissible to the personnel of other cadres as 3 of the
correspond ing levels. According to the applicants they

are personnels of other cadres of corresponding leVels.
‘hereafter, Ration allowance was also given as per Annexure
- IV letter dated 6-12-1987 issued by the Deputy
Secretary, Government of India, to the Director, Aviation
Reasearch Centre, New Delhi. O_ the basis of Annexure-IV
letter the applicahtd and other similarly situated
persons are enl\:i.tled to ration allowance which was,

however, denied to them. Hence the present wplication,

Contd,,.
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We have heard ¥r. G,K. Bhattacharyya, learned

counsel for the applicants and Mr. A, K. “houdhury,

léarhed Addl. C.G.S.C. Mr. Bhattacharyya submits

tllmt, the present case 1s squafely covered by this
Ti*;bunal's order dated 14-6-1996 passed in original
' application = No.245 of 1995. *he learned coﬁnsel further
st.!jbmifs that against the sald judgment the respondents

( lin that case) approached the Apex Court by filing A
Special Leave ‘Pettti‘on No0.1206/97 which was dismissed by the
Apex Court by order dated 16-3-1998. Mr. A.K.Ch udhury also

confirmg the same.

5e On hearing the learned céunsel for the parties
and following the decision of this Tribunal passed in
0.A. No.245 of 1995,I dispose of this application with
direction to the respondents.to pay ration allowance with
etrect from 22.2.1994 and the arrears must be paid as
early as possible , at any' rate within a period of three

months from the date of receipt of this order.

6.| The apblication in accor.dingly disposed of.
N'o:. order as to costs. |

Sd/- Vice Chairman

Certified tole true copy

Sd/..
10/8/ 78
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ANNEXURE - Vi
FORM NO. &4
(Sec Rule 42)

In the Central Administrative Tribunal
GUWAHATI BENCH : GUWAHATI

ORDER SHEET
APPLICATION NO. [J20/2000 :. . ~;
Applicatnés) Sri Niranjan 'Samalédors ;
Respondentés) HY.... of India and Ors.
Advocate for Applicants : Mr.Y.K. Bmttacharyya
| Mr. G. N. Das
Agvocate for Respondents : Mr. B, §houdhury

29.9.2000 Present : Horilble WMr, Juctice D.N. Choudhury,
Vice -“hairman

It has been stated at the bar that this case is
squarely covered by the judgementandorder passed by this

'Tribunél in 0.A, 245/95 disposed of m on 14-7-96, 0.A,89/96

disposed of on 17.7.98 etc,

Ihe appliéants, who are 64 in number, mowed this
Tribunal by this' gplication praying for a direction to the
respondents to allow them Ration Allowance as admissible.

‘he applicants are all non-executive persocnnel of A.R.C.

‘Doomdooma under the administrative control of Deputy Director,

Aviétion Research Centre, Doamdovma, the Respondent N».4, The
applicsnts joined the Doomdocma A.R.C. on transfer from x
other 'plenes. 1‘he applicants have a common grievance and
interest and, thefefore, leave sought for by the applicant
for allowing them to file a single application in terms of

Rule 4(5)(a) of the Central Administrative Tribunal (Procedure)

. Rules. 1987 is allowed.

contd. L N ]



As per the notification, Ration Allowance is
" extended to the 'B' Category stattion. Doomdooma is |
. declared as 'B' category station with effect from

_‘ order ot the Tribunal. . A

Since this case 1is squarely covered by the
decisions of the Tribunal }ike orders are passed and the

- respondents are directed to pay the Ration Allowance
' to the applicants at the rate applica ble to them with
~ effect from 22,2.94 or from the date of their joining
. at Doom dooma which —ever tis later. *he arrear \
" amount shall bé paid within 3 (three) months from

today.

Application stands disposed of.

Sd/-
VICE CHAIRMAN

Certified to be true copy
Sd/- Illegible
25/10/2000
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Mo ESTT/ODM/CAT/ 99111~ 1777

Office of tho Dy.Directer(A)

Aviatien Research Centrs

Gevernmant of Indis

P.0. Doon Deogma,

Dist. Tinsukia (pAssam)

;
Datsd the, [}Tyj? /ALU? !

! ‘ Z

M EMORANIDURWM

Subjects . Pray far sanction of Ratien Allewance,

With raference te his applicatian dated 11.1.2007% ,
Shri G.C. Mwain, Radie Mistry is {nforme€ that as per
the existing Govt. erdexs nen-exccutive staff are not
eligible for paymant ef Ration allewence. The bsnefit
af the judgement of CAT is allsued arly to the putitiepsrs
and the same 18 net automatically extended ts (he
non-petitiensrs, In vieuw of this his request fer grant
of Ratien Allewanie cannet be actcatoed Lo undmr the
existing circumstancss, JT

{ M.K. Si
ASEDSTANT D1

Te _
Shri G.C. Swalin,
Radie Mistry,
ATC{AU), ARC,
Deom Deoma.

(L
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* Ile ESTT/DDM/CAT/GO-IT = i ‘Q 9“
- “”1( EOFTHZDY. DIRECTCR (A) ‘
<iATION REGEARCH C}:\I'IRE‘
GUVL‘KNML’N'I‘ OF INDIA ’
PO DOOM DOOMA, I’INSUI\.LA
- ASSAM

.‘Dalvdlhc 0«49«/ / Y/CW

MIMORANDUM o

fe . . ..
£ {
i . .

ALY Y T M. S P A ' . gt
FaRiiet- e Tar sameti o 8 insion Allevance . ol

r-,

.\ With reference to his application dated 11-1-2001 Shri DK, NANDA, RADIO 'Ih(‘HNICIAN

js informed thet g= por the existing Govt. orders non-executive staff are not dlblblu for payment of Raticn.” .

Atloviance. The benefit of the judgement of CAT is allowed only to the petitioners and the same is not

sutorasticelly extended to the non- pemxoncr'; In view of this his request for prant of Ration Allowance ..
cinnot be acceded to under the existing circumstances. '

Shri D.K. Nanda,
Rac:o Technician,
ATC(AW), ARC,
Doom Dooma.
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" 7PICE OF THE DY. DIRECTOR (A)

' AVIATION RESEARCH CENTRE
GOVERNMENT OF INDIA
"0 LOOM DOOMA, TINSUKIA,
AGSAM R

Duied the, (}?’ \@“/ ! / "L/lem /

1

\

PAEMORANDUM

[ I L TR T I E O] A AT e
SOSde T s e O e Alesye e,

1

vy siference to his wpplication dated 11-1-2001 Shri  SIIRI GELEVARGIIESE DANILL,
GEHIC OBIERVER s infoimed that as per the existing Govt. orders non-sxecutive staff are not
Celigiole i eymsot of Retian Allowance. The henefit of the judgement of CA” iz allowed only 10 the
Pebitionsss s the same 15 not automatically cxtended to the non-petitioners. In vicw of this his request
o g ek Retion Lllowence cannot be acceded to under the exisling circumstanaes.

1A)

D‘O)I/(A)

(N.K. SH
ASSISTANT DY

Shri Geevarghese Daniel,
Scnior Observer,

- ARC, Doom Dooma :
14
, ~
i
T
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- o “ ibinel Seey sarial S
S . ., My B e llouse Annexue ’ . : I i
b W L . A
R IR ' Shabjahan Road i
- . P . . . f
' My ' New Delhi, the . !
Qb KR Bo\relw)
. L _l{'fl
. _ ) . »
o Sancllon of the Prasldent Is hareby necorded 1o the oxtenslon of - i

..~.".',‘} _‘Hm'l"{ulfun Marnay Allowance ol 1ho speclliod rolos ‘lq'\hc non- i

5 f’,j - execylivo persannel, Including the Minlsterta)_personnel of Snpecial g
\AA LD Service BIFERU, Aviallon ReseardT Cenlre {Olrectorato Gendral of e
il Security) posied.al "' & "C' Stalions on par,with the positlon prevailing -,

Ui REAW and In terms of para 2(ii) ol the Ministry of Finance OM -
L MO.BO(AN97-1C dotad 1170172000, ‘ . . A

P S PO WS

1 ' o

2 20T Speciul Service Bureau/Aviation Rescarch Cenlreis requesled to

- comply with the abova_ arders of lhe Government, The Ralion Allowance i

U will corsequenlly b admissible only prospeclively based on he

.. reviev-underiakeo for fhe purmpose. The revised orders relaling to tho §.

ey dlassilication of slations should also be issued simullaneously along wilh %, :
lhe vrders refoling to he Ration Aliowance, b ' .

dor s No additional Budyetlary provicions will | be agreed o on o

account of liberalization, ) '

o, This issues will the approval of Minislry of Finance(Depariment of M
- Bapenditure) vida heir UO No,50{4)/97-1C datod 20.01.2001, :

L ' - //Q//a"!
3 | e S NI

: . {Mukul CI /lcrjcc)“"" 3
Depuly Secretary Lo the Governmen| o Jndio by

Coupy to:- . . ' - Do
} . 1':‘ . . H '

1, Director, 550, o ' :
- " ol

Ao Dircelor, ARG, (ARC may crilically review the justitication  gnd .+,
' necussily for the conlinuad caleqrortration of the stations us ‘B 8 "¢ usi,,

0

. s aleegdy been done by FEAWISSED under luf!u‘u:\!luulto iy U“?-’“'""““{i'is'

3 Wreelor of Accounts, Cabinet Sucruln‘ric;l; ‘ "

. . . ' o

4. Directar(1753). , I{:‘
L bs(sR) P ' ‘.

G BomAd. B , ' | \. ;

7. Guprd file, | ' _ - L o f

L

’

D@ e
/(‘\wgw&w%w. |
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Ne .ESTT/DISM/CAT/99- 111~ | 00 (%

Aviatien Research Centre
Gesvernment ef India
- D/0 the Deputy Directer (Admn)
©. Post 3 Desm Deoma : 766 151 '
Dist s Tlngukia : (Assam)

oy

Dated the, _93 Aug 2002»

Nma—wm-—-u-..-..u—mm

MEMORANDUMM o Lt

{ |
i

Su’u s PRAY FOR SANCTION OF RATION ALﬂOWANCBS a

"With reference te his upplicati@n dated 16th July 2002,
Shri G, €. Swain, Radis Mintry is infermed that as per the'
Cabinet Secretariat Order, Ratisn Allewances te Nen-Exzcutive
staff are admissible w. e, f Olst April 2001 and which was paid
accordingly. _ . » : -

/@

-( RAM CHARITRA )
AS ISTANT DIRECTOR (AJMN)
ARC, DOOM DOOMA,

~

"

‘ ~
[////;’
shri G. C. Swain.
Radie Mistry -~ -

ATC, Alrwing -
"ARC, Dsom Deoma..
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IN THE CENTRAL APMINISTRATIVE TRIBUNAL S

GUWAHATI BENCH 2333 GUWAHATI. _

OeAs NO. 334/2002

Shri G«Cs Bwain & Others P
’ﬁ;‘

Unien eof India & ethers,.

In the matter of :

Written Statement submitted by

the Respendents

The humble respendents beg te submit the written

statement as fellews 2.

ie That with regard te paras 4.1, and 4.,1ii, ef the
applicatien the respendents beg te effer ne cemments, With
regard te para-4.ii ef the applicatien, the respendents

beg te offer ne cemments, except that §SB and CIOA has since
been separated frem DG(S) ané transferred te MHA w.e,f.

15.1,26001,

2e That with regard te the statements made in para

4.iv of the applicatien the respendents beq te state that

as per Annexure te Cabinet Secretariat erder Ne, A-27011/
4/86~EA-II(A) dated 18,12,87 extended the cencessien granted
up te the rank ef Field Officer znd belew. Accerdingly

ratien allewance was paid te the junier executive staff up

- te the rank ef F.O. and belew, Since the ranks ( in nene

. executive staff ) were net mentiened in the annexure under

gt

. reference they were net paid ratien allewance,

\a
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3 That with regard to the statements made in para 4.v,

of the application therespondents beg to state that in Annexure

to Cabinent Becretariat Order No. A=27011/4/86-I1 dated 18.12.87

- it is categorically mentioned that concession granted to the

rank of Fe0e and below. Thus this concession Ims taken correct II

and aeeofdingly a SLP was filed in Supreme Court against the

- decision of C.A.Te Order.

4. | That vith regard to the statements made in para 4 .vi,
of the appiication the respondents beg to state that Ration
Allowance was paid to 167 officials of AR .C. Doom Dooma as

per Cabinet Secretariat orderdted 16.06.98.

5e That with regard to the statement s made in para 4.vii
of the application the respondents beg to state that Ration
Allowence was gidx paid to 17 167 officials of A R .C., Doom

Dooma as per Cabinent Secretariat order dated 16.06.98.

. 6. That with regard to the statements made in para

4.viii of tk application the respondents beg to state that

Ration Allowance was paid to the petitioners of both the O.As.

Ts That with regard to the statements made in para
4.ix, of the application the & respondents beg to state that
the applicents of_OoA; 245 ( 167 in numbers )were paid RA
after taking Govte. sanction. It is worth mentioning here that
in the said OA it is clearly mentioned to pay the RA to the
applicant. Thus Deptt. has taken correct action. In similar
case vide OA No.89/9 and 120/2000 the same action was taken

by the Deptt. The petitioner as per the judgement are only
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AN
tao
entiled for RA and nen-executive staff who are not petitioner
are not entitled RA.
8, That with regard to the statements made in para 4.x

of the application the respendents bec to state that Cabinet
Secretariat vide their order dated 30,01.2001 has extended the

sanction for payment ef RA to the non-executi-e staff including

Ministerial personnel ef SSB/ARC /pested at B & C station.

9. That with regard to the statements made in para 4.xi
of the application the respendents beg to state that in
Cabinet Secretarigt Crder dated 30.01,2001 sanctioned ration

allewance to the nen-executive personnel including the minsterial
personnel pested gt B & C stations with stipulation that it

would be admissible only prospectively based on review
undertaken for the purpese. The said order further added

that the revised erder relzting to the classification of a
station may be issued simultanecusly alena with erder

relating to the ratien allewance, Accerdingly ARC reviewed

the classification of station as Category *B' and issued

office order NO.ARC/Coerd/222/99-Vol-I1I-888 dt 16.8.2001
amended to NO. ARC/Coord/222/99-Vel-I1I-101% 4t 09,10,01
classifyinc Doom Dooma among ethers as Catecory B statien for

the purpose of ration allewance with ether allewahces
w.e.f, 16.8.2001,

10. That with regard to the statements made in para 4.xii
of the appliciétien the respendents beg to state that the
Ratien Allowance was admissible to the efficlals below the
rank of Field Officers in accordance with Cabinet Secretariat
Order. The ratien allewance to nen-cxecutive’officials helew
the rank of Field Officer coulC net be paid prier to issue

of Cabinet Secretariat Order 30,01,2001, Due to the fact

stated in para - 9, However, the staff members who move to
the Court for grant ef Ratien Allewance were paic the same

en the directiens received from —

Y
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. the respective Court.

: 1. . That with regard 10 the statements made in para

£ 4.xiii of the application the respondents beg to state that
{in O.As No. 245/95 it is categorically mentioned for payment
 of Ration Allowance to the applicants of O« As such the

| point raised as raised in the case is not covered hence,

Ration Allowance was not paid from the date of their Joining.

112, That with regard to the statements made in para

4 oxiv of the épplication the respondents beg to state that

| same as in para 4 .xiii above.

13. That with regard to the statements made in para

4.xv of the application the respondents¥ teg to state that

the Ration Allowance has been paid to the staff in accordance

: C

Ewi’ch the orders of Cabinet Secretariat and instructions

‘received from Court from time o time.
|
114 That with regard to the statements made in para

/5.1, of the application the respondents beg to state that the
'Ration Allowance was granting to the Junior Executive staff,
Petitioners only on the basis of Govt{CAT orders on the

subject . Action taken was neither illegal nor arbitrary.

15. . That with regard to the statements made in para

1511, of ,the apPlication the respondents beg to state that

{same as in para 4.xiii above.

t
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16. That with regard to the statements made in paa
5.III, of the ®pplication the r espondents beg to state that
in order dated 14.06.96 passed in O.A. No. 245/95 it was
categorically méntioned that the Ration Allowance is admissible
to the applicants in this O.A. Hence, the payment of Ration

Allowance was restricted to*") the concerned as per mzm

directions of the C.A.T. .

That with reg_ard 40 the statements made in

| para 5.IVard 5.V, of the application the respondents beg

%0 state that ame as in para IIi above .

18. That with regard to the statements made in
para 5.VI, of the application, the respondents beg to staté
that the contention of the applicant is not correct. The
Ration Allowance ié paid in accordance with the Cabinet

Secretariat and directives of CAT received from time t0 time.

' The department has not violated the provisions of Article

14 & 16 of the Constitution of India.

19, That with regard to the statements made in

paras 5.V1I, 5.VIII and 5.IX, of the application, the

| respondenfs beg to state that the applicart s of OA 245/1995,

OeA 89/96 and O« 120/2000 were paid Ration Allowance from

| the date of their posting to ARC, Doom Dooma on the directions

_of respective Courts. This case is not 'covered under the

| above OAs herce, Ration Allowance paid in accordence with

Cabinet Secretariat orders on the subject issued vide dated
30.01.2001.

VYerification eceeecese o
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i.[ I’ Shri Oo P. S‘QH‘ ’ presently

orkirig as b‘] D"YQQL&:(

» being duly
uthorised and competent to sign this verification, do hereby

e

solemnly affirm and state that the statements made in para

I = /9 are true to my kmowledge

o®

nd belief and those made in para being

atter of records, are true to my information derived therefrom

nd the rest are my humble submission before this Hon 'ble

Pribunal. I have not supPressed any material fact.
|

And I sign this verification on this th day

0.’1‘{' December, 2002,

Declarant .

HETE W )

| . e ey Gy,

| oiatios .. .ch Centre
o3

D o Tnome




